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Date of Decision: 21 .12.2009 

Shri Nirmal Kumar Sen 
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Md. Khorshed All 
........................................................Advocate for the 

Applicant/s 

- Versus - 
U.O.I & Ors. 

......................................................Respondents 

Dr. J.L. Sarkar, Railway Standing Counsel 
................................... . .......................... Advocateforthe 

Respondents 
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O.A. No. 263 of 2009 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 263 of 2009 

Date of Order: This, the 21 st  Day of December, 2009 

HON'BLE SHRI MADAN KUMAR CHATURVEDI, MEMBER (A). 

Sri Nirmal Kumar Sen 
S/o Late Jitendra Nath Sen 
Aged about 59 years, by occupation 
Jr. Clerk (E), N.F. Railway 
Electrical Department 
Railway Station Road 
Pan Bazar, Guwahati -] 
P.S.- Panbazar, Dist- Kamrup (Metro, Assam) 

.Applicant 
By Advocate: Md. Khorshed AU. 

-Versus- 

The Union of India 
Department of Railways 
Represented by the General Manager 
N.F. Railways, Maligaon, Guwahati - 11. 

The General Manager (P) 
N.F. Railways, Maligaon, Guwahoti - 11. 

The Chief Personal Officer 
N.F. Railways, Maligaon, Guwahati - 11. 

The Assistant Personal Officer 
N.F. Railway, Station Road 
Panbazar, Guwahati - 1. 

The Assistant Divisional Finance Maintenance officer 

N.F. Railways, Maligaon, Guwahati - 11. 
.Respondents 

By Advocate: 	Dr. J.L. Sarkar, Railway Standing Counsel. 

** * * ** ** ******** ** * ** * 
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O.A. No. 263 of 2009 

ORDER(ORAL) 

HON'BLE MR. MADAN KUMAR CHATURVEDI, MEMBER (A) 

By this application, applicant makes a request for regularization 

and payment of arrear salaries and allowances. 

Adverting to the facts, I find that the petitioner was arrested and 

placed under detention for more than 48 hours in jail. Consequently he was 

placed under deemed suspension by order dated 08.11.2000 with effect 

from 24.07.2000 by Respondent No. 4. 

Vide letter dated 17.04.2006 suspension order was revoked on the 

following grounds i.e. (1) yoLk suspension period will be regularized 

considering the nature of acquittal by the court of law in criminal 

proceedings as per Railway Board's directives, (2) You may be placed under 

suspension for 2nd  time for the same reason if you have to detained again by 

police custody exceeding 48 hours. 

Learned counsel invited my attention on the order of Special Judicial 

Magistrate, Assam, Guwahati in G.R. Case No. 5270/99 dated 25th  June 2009. 

In the concluding para of the judgment it is mentioned: "situated thus, I 

acquit the accused of the charge under section 420 IPC and direct that he is 

at liberty forthwith. His bail-bond stands discharged. The seized documents 

shall be returned to the persons concerned (from whom seized)." 

S. 	Learned counsel submitted that this order of acquittal was placed 

before Respondent No.4. It was further stated that the applicant is retiring on 

31st January, 2010. It was requested that the matter be expedited and justice 

be done. 

\YN, 
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o.A;No. 263 of 2009 

6. 	Heard Dr. J.L. Sarkar, learned Standng counsel for Railways. He assured 

that matter will be expedted without any further delay. 

7. 	Having heard both parties, I direct the Respondents to regularize 

the suspension period as per Railway Board's directives and to consider the 

grant of all consequential benefits as available under the rules without any 

further delay. 

O.A. stands disposed of accordingly. No costs. 

(MAD KZMARCHATURVEDI) 
MEMBER (A) 

/PB/ 
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GUWAHATI BENCH, GUWAHATI 

O.A.No.2. 3 ..../2009 

Sri Nirmal Kumar Sen. 

Applicant/Petitioner 

-Vs- 

Union of India & ors. 

Respondent 

SYNOPSIS 

The petitioner served in different capacities and 

departments under respondent no. 1 till in 1993 when he was 

designated as Jr. Clerk (E) in the Electrical Department under 

Respondent No.4 Where under he is still in service. 

That foll6wing a G.R. Case No. 5270/99, resulting from 

Guwahati Jalukbari P.S. Case No. 456/99, u/s 420 IPC having been 

instituted by same of the adversaries of the petitioner, in the court of 

Special Judicial Magistrate, Assam, Guwahati. The petitioner was 

arrested and placed under detention for more than 48 hours in Jail 

Hazot and for this the petitioner was consequently placed under 

deemed suspension by order passed on 8-11-2000 by respondent No. 

4, with effect from 24-7-2000. 

Contd.... 
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However by an order dated 18-4-2006, respondent No. 4, 

in follow up action as per order passed by this Hon'ble Tribunal in 

O.A. No. 3 07/05, thereafter said order of deemed suspension having 

been revoked the petitioner on P.M.C. & D.F.C. by D.M.O. however 

resumed his duties on 19-12-2007 and till date he is serving as such 

as usual. 

The during the period of deemed suspension, the 

petitioner was allowed to draw at first instance, 50% of his basic pay, 

for (9 month, w.e.f. 01-03-01 to 30-11-01) months, in the 2nd 

instance 75% of his basic pay for (1-12-01 to 15-4-06) later months 

and in the third and last instance without a single pie w.e.f. 16-4-06 to 

18-12-07. 

That it is worth mention that during the period of 

suspension, no departmental proceedings were drawn against the 

petitioner and also no penal stipulation was made in the revocation of 

the said deemed suspension and on the contrary, the No.! condition in 

the aforesaid revocation order, it was madeclear that the period of 

suspension would be regularised subject to the result and nature of 

acquittal in the criminal case concerned and the order of acquittal 

passed by the Hon'ble Court in the said G.R. Case No. 5270/99 dated 

25-6-09, the petitioner has been ex-onerated from any liability of the 

charges. 

Contd.... 
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In the circumstances, the petitioneris entitled to have, his 

deemed suspension, period being regularised and his an-ear salaries 

and allowances but despite repeated request to the authorities has 

evoked no response from the respondents. 

Hence this humble petition in the Hon'ble Tribunal 

for doing the justice which he is entitled to. 

Filed by 

QJ 

Advocate. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH, GUWAHATI 	>- 

a 
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O.A. NO ... 	 2.  .... /2009 

SRI NIRMAL KUMAR SEN 

\ VS 

UNION OFINDIA&ORS. 
\ \ 	4 
\ \ 	 . . . . RESPONDENT 

\ V 
LIST OF DATES 

SI.No. Date 	Annexure 	 Particulars 

24-11-99 	I 	Petitionerwas accorded sanction of 2 days LAP 

w.e.f 29-11-99 to 30-11-99 to 30-11-99 

3-12-99 

	

	 Petitioner sent Telegram to R-4 from SirnIa for 

extension of leave. 

7-12-99 

	

	 Petitioner arrived at Guwahati from Simla and 

on the same day kidnapped for ransom by 

miscreants 

02-01-2000 

	

	 Petitioner was released from captivity by 

miscreants and left-at Mariani Rly. Junction. 

02-01-2000 	2 	Petitipner was acutely suffering from various 

illness due 

30-06-2008 	 to Torture in captivity. 

05-02-2001 	3 	Petitionerwas deadly afraid to continue to remain 

in N.E. Region and moved application for inter 

Rly. Transfer to Hon'ble Union Minister. 

contd...2 
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SI No 	Date 	Annexure 
I 

Partuculars\ 

8-11-2000 	4 On being fit to resume duties, petitioner went to 

join his 	duty but instead of allowing him 	to 

resume he was handed over with a litter issued 

by Respondent no. 4 the order of suspension 

with post dated effect. 

26-02-2001 	.5 Petitioner applied for revocation of the order of 

suspension before the respondent no. 4 and 

prayed for allowance to join in duty but in vain. 

15-12-05 	6 Petitioner vide O.A. No. 307/05 moved in this 

Hon'ble Tribunal was allowed and order of 

direction passed against the suspension order 

of the respondents authority; 

17-4-2006 	7 Respondent authorities issued order of 

revocation of suspension of petitioner with 

• condition on regularization of suspension period. 

8-11-2007 	8 On 5-11-07 petitioner as he was fit to resume 

duties, joined his duties he received show cause 

notice of contemplated Departmental proceeding 

with two articles of charges which the petitioner 

gave adequate and satisfactory reply, where after 

there was no whisper on the said D.P. 

25-06-2009 	10 The criminal case, G.R. No. 5270/99 U/s 420 

IPC instituted against the petitioner by some of 

his adversaries which had been the root cause 

for all these troubles with the petitioner was finally 

decided in the court of special Judicial 

Magistrate, Assam, Guwahati, whereby, the 

petitioner was exonerated from liability of the 

charges in the said criminal case. 

contd...3 
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SINo. 	Date 	Annexure Particulars 	, 	-- 

10-11-2008 	11 Petitioner last represented before the authorities 

for justice for regularizing his absent period and 

suspension 	period 	and 	consequent 

reimbursement of his pending dues of salary and 

- other allowances and bonus but the same fell 

into deaf ears, not yet considered by the 

authorities. 

23-11-2009 	12 Petitioner due date for super annuation following 

on 31-01-2010 has been notified forwhich reason 

this matter to decide 	by the. Hon'ble Tribunal is 
- 

urgent for a summary direction. 

1-12-99 to 	13 Table showing salary structure paid /remaining 

18-12-2007 due/ unpaid to the petitioner 

Filed by 

Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATIBENCH, GUWAHATI 

O.A. NO................/2009 

SRI NIRMAL KUMAR SEN 

APPLICANT/PETITIONER' 

-VS- 

UNION OF INDIA & ORS. 

RES'ONDENT 

INDEX 

SI. No. ANNEXURE No. Particulars Page No. 

1. O.A. 13 

2. VERIFICATION 

3. 1 Leave sanction order 

4. 2 & 2.1 Medical Certificate, the first and the last, L 
5. 3 Application for inter railway transfer by g 

petitioner to Union Minister 

6. 4 Order of deemed suspension 

7. 5 Prayer of petitioner praying to allow - 
him to resume duties by revocation of 

suspension order. 

8. 6 Order of CAT, dated 15-12-05 in - 

O.A. No. 307/05 

9. 7 Order of Revocation of suspension. - 

10. 8 & 81 Medical Certificate, petitioner unable - 
to immediately resume duties after 

revocation. 

contd...2 
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(2) 
	 C 	\ 

SI. No. ANNEXURE. No. 	Particulars 	 \-'" Page No. 

II. 	9. 	 Reply of show cause by petitioner 

against contemplated Departmentai 

proceedings. 

10. 	. 	Judgment and final order dated  
25-06-2009 passed bySpl.Judicial 

Magistrate, Assam,Guwahati 

inG.R.CaseNo.5270/99. 

11. 	 Last representation by petitioner for 	 - 	L. o 
consideration to regularize suspension 

period and consequent re-imbursement 

of salaries etc. 

12 

	

	 Petitioner retirement list following due 

on 31-01-2010 

13. 	 Table of month and salary and payment 	L j - 
structure paid /not paid and remaining 

due to the petitioner. 

VAKALATNAMA. 	 . 

Filed by 

Advocate 
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\\. I IN THE CENTRAL ADMINISTRATIVE TRIHUNL 

Original Application No. 	/2009 

Before Honble the Chairman/Vice Chairman 	2 
of the Hon' ble CENTRAL ADMINISTRATIVE TRIBUNAL 

Wr.TI BENCI{, AT Guwahati. 

IN THE MATTER (Th : 

ik humble application of the 

applicant/petitioner, praying 

for an order of direction to 

the respondent to regularise 

the period of suspension of 

the petitioner w.e.f. 24.7.2000 

to 19.12.2007 and consequent 

disursernent of the arrear 

pending salaries and other 

allowances payable as per rule/ 

equity and fair justice to the 

petitioner. 

-AND - 

IN THE MATTER OF 

sri Nirmal Kumar Sen, 

s/o Late Jitendra Nath Sen, 

aged about 59 years, by occupation 

Jr.Clerk (E), N.F.Railway, 

Contd. 2 
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Electrical Department, 	c 
Railway Station Road, \.-Pa 	Bazar, 

Guwahati- 1. 

P.S. Panbazar, Dist. Kamrup (Metro, 

Assam. 

-Versus- 

The Union of India, 

Department of Railways, 

Represented by the General Manager, 

N.F. Railways, Maligaon, 

Guwahati 11. 

The General Manager (P), 

N.F. Railway, Maligaon, 

Guwahati- 11. 

The Chief Personal Officer, 

Maligaon, Guwahati-1 1. N.F. Raiiway,  

The AssistantPersonal Officer, 

N.E. Railway, Station Road, 

Panbazar, Guwahati- 1. 

The Assistant Divisional Finance 

Maintenance officer, N.F. Railway, 

Maligaon, Guwahati. . 

Respondents. 

The humble application of the 

applicant/petitioner above named- 

Contd ... 3. 

-2- 
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MOST RSPäTFULLY SHEWETH 	C.., 

• 	 \_—•• 
Details of the application- 

i. 	Particulars of the order and Judgernents and 

order which thisal fl_rlats : 

order issued by respondent No.4 vide No. 2 
Ps/N/101(P), dated 8.11,2000 whereby the 

petitioner was placed under "deemed to be 

suspension, 

Judgement and order passed by the Hon'ble 

CAT, Guwahati dated 15.12.2005 in 0.A.NO. 307/OS 

under whi.ch, Hon'ble Tribunal was pleased to 

pass an order of direction to consider the 

case of suspension of the petitioner by the 

resoondent No.3, therein within a time frame, 

which wa.s subsequently complied with. 

iii)Order of Revocation of the deenied to be 

under suspension" of the petitioner issued 

by the Respondent No.4 herein dated 17.4.2006 

and the condition No.1 thereof under which the 

petitioner seeks to base his claim in the 

present application. 

iv) The Judgement and order dated 25.6.09 passed 

by the I-ion'ble Coirt of the special Judicial 

Magistrate,AssaJn,Guwahati in G.R.case No.5270/99 

under which the petitioner has been completely 

exonerated from any liability of the charges 

levelled against him to lent support to his claim. 

Contd. 4 
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The pending letter of representation, last made by the petitioner 

to the respondent authorities for considering his case as per 

condition no. 1, as was stipulated in the Order of revocation of 

Order of "deemed to be under suspension" noted under clause 

no. (iii) here above. 	 -, 

And 

The table of month, year and structure of salaries and the mode 

and manner of the payment, to the petitioner, for the period of 

his suspension, unjustifiably meted out to the petitioner now in 

a moment when the petitioner is at the verge, just a few weeks 

to go for his super annuation. 

Jurisdiction 

The applicant declare that the subject matter of this 

application is within the jurisdiction of the Hon'ble Tribunal. 

Limitation :- 

The applicant declares that the application has been made 

within the period of Limitation. 

Facts of the Case :- 

4.1. That the applicant is a citizen of India and as such he is 

entitled to all the rights and privileges guaranteed under the 

constitution of India and protection under all other laws and 

enactments framed these under. 

Contd... 

Ir- 
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4.2. That the petitioner has been serving a -rTiior Clerk (E), 

Electrical Department under APO (E), N.I'. Railway, Guwahati, 

since 1993. 

4.3. That from 29-11-99, to 30-11-99 (two days) the petitioner 
Lev2. 

was on sanctioned,with average pay and as soon as he returned 
home from Simla to Guwahati, he was kidnapped for ransom 
by miscreants, kept under captivity and released on 2-1-2000 	- 

at Moriani junction. 

A copy of the enclosed order of leave 
sanction is marked as annexure -1. 

4.4. That in his captivity, petitioner was tortured, physically and 
mentally, kept for days together without food and was lastly 
released when he was seriously ill. 

The copy of each of the first and the 
last Medical Certificates(for brevity)are 

annexed herewith and marked as 

Annexures-2 and 2.1) 

4.5 	That being deadly scared for life and his family he prayed 
and moved application for inter railways transfer upto the Union 
Minister of Railways, but the same has not been given any 

consideration. 

A copy of the representation to the Union 
Minister for railways is annexed herewith 
and marked as Annexure-3. 

4.6 That during his absence under the captivity some of his 
adversaries filed a case with Jalukbari P.S. regd as Jalukbari 
P.S. Case No. 456/99 U/s. 420 IPC; suspecting him to have 
fled away with mutual fund money, as the petitioner was the 
chief member of the fund he was running with other like 
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minded friends, which case gave rise to G.R. Case No. 5270/99 

in the Court of Special Judicial Magistrate, Assam, 

Guwahati. 

4.7. That in the aforesaid Jalukbari P.S. Case No. 456/09 Which 

was later on followed by G.R. Case No. 5270/99 U/s. 420 

IPC in connection with which, the petitioner was arrested and 

detained in jail Hazot for more than 48 hours, and in the result, 

the petitioner was placed under deemed suspension with effect 

from 24-7-2000. 

A copy of the said order of deemed 

suspension dated 8-11-2000 is annexed 

herewith and marked as Annexure-4. 

4.8. That the petitioner submitted an application to the authorities, 

the details of his lot, narrated in the application to join in duty, 

but instead he was served with an order of suspension, and 

no consideration was given to his application either for Leave 

extention or to his resuming to duties. 

A copy of the application is enclosed 

herewith and marked as .Annexure-5. 

4.9. That thereafter for reason of long period the aforesaid criminal 

case was not being finalised, and also, because the respondent 

authorities was not drawing any departmental proceedings and 

also the petitioner fell into hardship and economic crysis, he 

filed an application before this Hon'ble Tribunal vide O.A. No. 

307/05 in which Hon'ble Tribunal was graciously. pleased to 

pass order dated 15-12-2005, thereby directing the authorities 
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to consider his case within a time frame for revocation of 	- 

the said deemed suspension of the petitioner. 

(A copy of the certified Judgment 

and Order of the Tribunal passed in 

O.A. No. 307/05, dated 15-12-2005 is 

annexed herewith and marked as 

ANNEXURE-6). 

4 JO. That in follow up action of the Judgment and Order of 

the Hon'ble Tribunal, (Annexure-) the respondent 

authorities however oblized and revoked the Order of the 

"deemed suspension" of the petitioner but with 

stipulation as under condition no. 1. therein to the effect 

that, the period of suspension of the petitioner would be 

regularised subject to the nature of the final Judgment 

and Order in the Criminal Case he was involved. 

(A copy of the Order of Revocation 

of the suspension, is annexed 

herewith 	and 	marked 	as 

ANNEXURE-7). 

4. it. That on and after the said order of revocation of his 

suspension, the petitioner was acutely suffering and evon 

though it happened for a very good news for him to 

resume his service, but due to his illness the petitioner 

Contd.... 
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could not immediately resume his service\açjthiS has been 
duly intimated to the authorities by letter supported by Medical 
Certificate, before he joined in duty, by Departmental Medical 

Officer. 

copies of relevant document are annexed 

herewith and marked as Annexures 8 and 

8.1 respectively. 

4.12. That after the petitioner was able and physically fit, he joined 

his service and resumed his duty on 5.11.2007, the petitioner 

was handed over with a charge sheet of Departmental 

proceedings under various charges alleged therein against which 

the petitioner submitted his reply on 8.11.07 whereafter there 

has been no whisper on the said D.P. till date. 

Copy of Reply to show cause of 

contemplated D.P. Charges are annexed 

herewith and marked as annexure - 9. 

4.13. That the petitioner on and after 49.12.07 has been regularly 

attending his duty with all sincerity and integrity and he has 

been presently upgraded on promotion as he has duly deserved 

the same and no question arises as why his claims of leave 

regularisation. and salaries, thereof should not be granted. 

4.14. That the Hon'ble Court of the Special Judicial Magistrate, 

Assam, Guwahati by the Judgment, and Order finally passed 

in the said Criminal Case dtd. 25-06-09 completely exonerated 

the petitioner of any charges against him, which has become 

absolute as there has been no appeal or revision against the 

same till date and within the period of limitation. 
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A copy of the certifie4udgment and 

Order dtd. 25-06-09 in G.R. Case No. 

5 270/99 is enclosed -herewith and marked 

as Annexure -10). 

4.15. that the petitioner has made a representation, earlier praying 

for regularisation of his period of suspension and without having 

supplied a copy of the Judgment and Order of the Criminal 

Case as fulfillment of the pre-condition, stipulated in the said 

revocation of suspension for the purpose, but the same has 

fallen into deaf ear and has not yet •been taken into 

consideration by the respondents. 

 

 

A copy of the last representation to the 

authorities is annexed herewith and 

-marked as Annexure -11. 

4.16. That the petitioner has been due to super annuation on 

30.0 1.2010 and he is seriously worrying of his fate of life long 

satisfactory service without his due service benefits. 

A copy of the list of names as declared 

due to super annuation of the petitioner 

is annexed herewith and marked as 

Annexure- 12. 

4.17. That this humble application before the Hon'ble Tribunal 

praying for a direction to the respondent authorities to regularise 

the period of suspension and consequent early disbursement 

of arrear pending salaries and allowances due to the petitioner 

on the following among others. 
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A chart showing 'tre structure of 

payments remaining due to the petitioner 

is annexed herewith and marked as 

Annexure- 13. 

5. GROUND 

5.1. That the petitioner has unblemished service records prior to 

the order of suspension dtd. 8.12.2000 and onward 5-11-20071 )  

when he joined and resumed his duty on revocation of 

suspension. 

5.2. That the incident of the criminal case for which he was made 

to suffer suspension has no nexus with his service, save and 

accepted the reason of his detention in connection therewith 

for more than 48 hours. 

5.3. That the criminal Court after a prolonged trial, has completely 

exonerated the petitioner from any liability of the charges 

levelled against him in the criminal case. 

5.4. That the Judgment and Order of the Criminal• Case has 

justifiably fulfilled the pre-condition, imposed upon the 

petitioner for regularisation of his period of suspension and he 

stands entitled to be considered as per stipulation made under 

condition No.1 in the revocation order of suspension (Annexure-?) 

5.5. That the petitioner is remaining only a couple of months to 

his super annuation and he have given an early consideration 

to his representation in the light of the Ji.idgment in the criminal 

case and stipulation of pre-condition in the Revocation Order.. 

ciD 

i 
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5.6. 	That the fact that beforepetitioner 

joined and resumed his duty on revocation of his order 

of suspension, the contilated Departmental proceeding 

on and after his reply to the charges thereof, has 

been drooped and after resuming duties he has been 

upgraded on promotion, tias proved his sinceráty and 

inteoritv in service a rAd he is entitled to the reliefs 

sought for* 
	 2 

50. 	That the petitioner is entitled to the 

reliefs sought, whi.ch are riLht, just and genuine, 

but the same has been celayed in-ordinately amounting 

to denial. 

Details o reraethes exhausted : 

That the applicant declares that he has 

preferred representation to the authorities, but the 

same is pending inordinately, and he is due to 

super annuation only next month and therefore, this 

Hon'ble Tribunal has been the only forum to have the 

subject adjudicated, 

Matters and previously filed or pending with 

51 

That the applicant declares that he has not 

filed any case on the subject matter before any other 

court or forum save and except the representation pendjna 

long betore the respondent authorities. 

Conto. 13 
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8. 	Relief'ssoughtfo1. 

	

8.1. 	The petitioner humbly seek for the following relief's: 

LAP (Leave Average Pay) for the two days i.e. 29-

11-2009 and 30-11-99 which,; were sanctioned by 

Respondent No. 4 and consequent privilege pass had 

been issued in favour of the petitioner. 

LAP or. Commuted Leave for the period of 1-12-99 

to 25-2-0 1 as against shown as absentee. 

Regularise the deed suspensiori'period from 26-2-0 1 

to 15-4-06 as on duty. 

Regularise Leave for the period ,  from 16-4-06 to 18-

12-07 as against shown as absentee. 

To fix the correct pay scale as' per norms of 6th Pay 

Commission upto 1-8-08 and to re-imbuse the 

pending dues to the petitioner with his medical. Bills 

also pending due to the petitioher. 

8.2. 	The petitioner also prays for any other or such relief or 

relief's as the Hon'ble Tribunal may deem fit and proper. 

	

9. 	Interim relief soughtfor: 

That during the pendency of this application, and in the 

event the petitioner happens to have super 

Contd... 14 
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annuated, Hon'ble Tribunal may kindly pass an order of interim relief thereby 

granting him a summary adjudication and/or, his super annuation may be 

taken to have no adverse effect or diminish any way his claim of remedy 

sought by this application. 

That this application is filed through advocate. 

The particulars of postal order: 

l)l.P.O. No.  

Date and time 	: 	- 1 2 	2 9 <Y 7. 
Issued from 	: G.P.O. Guwahati 

Payable at 	: Guwahati 

contd.. Ver/ication 
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VERIFICATION 

I, Sri Nirmal Kumar Sen, Sb. Late Jitendra Nath Sen, aged about 

59 years, by profession Central Govt. Service, N.E. Railway, 

Electrical Department, Pan bazar, Station Road, Guwahati-1, do 

hereby verify that, the contents in the petitioner from para I to 9 

are true and correct to the best of my personal knowledge and 

belief. 

Verified on this the .(4/ day of December 2009 at 

Guwahati 

Identified by 

f1-Y? 2  
N 

Advocate 	 Signature 
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A J)ebeswai'i9as M.B,B,S. M.D. (MED) 
Speist in General Medicine 
Restnt Physician (Ex), Department of 
Medicine, Guwahati Medical College. 
Regd No. 8093 (AMC) 
Consulting hours: 5 p.m. to 7 p.m 
Saturday and Sunday c1oed 
Uzanbazar, Guwahati- I 

2548131 
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S 	1 Co i1 

Regd. t4o 470 (A' 
PorflGriY MdtCa1 C0II23 Hospital .1 

I 

/ r 	. 

	

r. J. K. BARUAH 	 CARE CLINIC 	 LIFE PHARMACY COMPI.IX 

	

Sr EDICALCON ULTANT 	 Guwa
MaIigion 	 Ulubari Chariali 

Speciali'. inTraiisfusin Medicine (Bombay) 	
hati-78 I 0 	 uwahati-78 I 007 

10 A.M. to 2 Noon 	 8 P.M. to 9 P.M. 
SpcciaIi .d in Clicst Diseas  
Spccialisd in Sli) and VcnraI Diseases 

R Zcg. No) N70 (AMC) 	 9/ 
- 

Name ....................... 	 . 	

....

7 Sex: MIF 

Symptor s: 

9c 

1114, 



NN:E 	3 (vcE COPY) 	
Date: 05/02/200T 

V 

From N.K.Sen, 
C/o T.P.Majumdar 	 The Rail Minister. New Delhi. (Advocate) 
Uzan Bazar, 	 (Through Proper Channel) Guwahati-1. 
NearRaj Bhawan. 	

(I<ind attention Smt Mamata Bajerjee 

Sub:- Prayer for Inter Rail Transfer 
in favour of me from CPO/HQ/MLG 

1 PO/Elec/GIM 
N.r.Rly to Delh,Arnballa,Kalkha & 
Simila in N.Railway. 

I have the honbir to stay that I want to transfer in 
Inter Railway prayer in favour of me from CPO/HQ/W N..F.Rly to 

APO/Eiec/Ghy 
Delhi, Miballaç Kalkha & Simlia N.Railway if any place. I am the emp-
loyee of APO/Elect/Ghy under CPO/HQ/1LG Gaühati-ll as Jr.Clerk(E) in 
scale of pay Ps. 3050/- - 4595/- (Rs) present pay Rs. 3650/- (PM) due to 
facing troubles of ULFA, SULFA, Railway Employees & Janata (Public) 
The Militent each & any time afraid to disturb me to Qtrs & office. 
They will be killed & death to go & fro and do not joined my duty at 
office. The 14 months wasmedial sick in P.M.C. till date (Private 
doctor) I am very much troble,tq, face leaving in life, wife , childr 
also here. So again I am to Transfer me the above 

#• 	-' 
The following particulars are given as 

(i) Name - Nirrnal Kumar Sen. 
Father's name :- Late Jitendra Nath Sen. 
Designation:.- Jr. Clerk (E) 	 . 
Place of posting 	APO/Elect/Ghy,N.F.Riy. 	 , 
Under whom CPO/HQ/Maligon,Ohy-ll 
Pay in scale of ;- Ps. 3050-4595/- (Rs) 
Present piay - 3650/- (P. 	 \ 
Qualification :- H.S.L.C..passed.. 	 - 
Other qualification- P.U.C.Science piacked. 

(ia) Extra Qualification :-Hiridi Probin & Pragu passed in departmental) 
(11) Date of birth :- 	07_01-1950. 
(12) Dat.e of appt'- (1) 13/2/68 tO 20/8/74 -indefence C.SD(:I) Narengi 

as L.D.C. and surplus. 
23/8/74.:to3/8Z8.l -, as casual labour (Polley-
man, peon,Kha,R/s. 
4/8/81to.20/2/86 - as kha in pstirig (Regu-
lar- basis).Pernianent. 
21/2/86 to 18/9/90- as kh.a/Helper permanent. 
19/9/90 to 4/8/94 - promotiob as painter-
Gr.-III class staff. 
5/E/94-. as Jr. Clerk(E) & till contirig.. 

(13) Service pemanent or not - permanent. 
(14) Permanent Address:- C/o M..R.Sen, Paul-Para,Marayanpur,Kank.inara, 

West Bengal- (WB) 
(15) Father &Mother alié or td•t.;- Not alive. 47 

or not - - Qrts Not W48,1ocooln Pu,Ghy-l2 
(17) How mAny daughter & sons - Two daugnters,(1) Miss Anamika Sen, 

age 11 yeEss, (2) 	s Mis Aparaj.ita Sen, 
age 5 years, 6months 1st daughter 
is.reading in class VI in Auckland 
House School Bqarder Sinil.la,. 2nd 
daughter is reading ib class L K in 
Pragjyotish High Schdoi,Baipara,Ghy. 

Under the circumstances I jould like to inform yot.ftatIthere-
fore prye that your goodseif 1ould be pleasedaric admit tfti ,si applica-
tion and requesting to trarsfer aLlow me the aboie subject Consider 
my case and needfull, smpathetic:& oblige. 	 . 

Thanking you; 

Copy to 1) CPO/HQ/g 

2) ..o/GHy (-Elect).- fT 
CERTIFIED  
TRUECOPY. 

yr 

Yours faithfully 

inform at ion  
N.K.Sen) $Clerk(:E) 

All- 
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_STANDARD FORM NO.2 	 N. F. RAILWAY 	 G. 174 A (i) 
Standard Form for deeming a away servant under suspension 

(Rule 5 (2) of IS (D&A) Rules 1968) 

No PS/N/1()1 (p)- 

• 	 . 	
. 

NoF * Raj,jway  
(name of Railway Adrnin ,istrctioni 

 .. 	 311.2OOQ 	 ,: -•. (Place of.:ssue)..... .. ..........dated 	 \ 	r'" 

	

\ 	. 

\ • . 	ORDER  

Wherea6 a case against  J. ....... L.lGrk 
.(name and 

designation of the Railway servant), in respect of a criminal offonce is under invesfigaIjoi. 

And whereas the said Shri/Spt ...... ........... s,. 
in custody on... 	

.,  	.
' .w  	detained 

	

24 ,7.20Ô0  	.   .  	.  	. 
.....................for ap2r:odcd   ing   forty eight hours. 

	

Now : herefrehe s 	Sh'i/S 

24,72000 to have been suspended with effect from the date of detention . e. the ....... ................. 

in terms of rule 5 (2) of RS (D&A) Rules,' 1968 and shall remain under suspension until uther orders.....- 

*(By order and in't'he name of 
•th President) 

(Signature) ....

... 

. 

John (Name) .... ........................  ....... ......... APO/GHy 
Designation of the Suspending AuthorIt 

'('Secretary, Railway Board, whèr 'Railway 
Board is the suspending authority) 

Designation of the Qffker 

authorised under article 77 (2) of the 
constitution to authenticate orders on 
beha(f of the President where the PTresident. 
is the suspendiJgauthorjty)  

Cpyto:— 
 

Shri/St ._M .mal 1(, 84r 	
(Name and des gnationof h- suconded Railway servant). Orders, regarding.subistance a!IoWanceadnhissibl e  to him'during the period of 

suspension will be issued separately. 	.çoy' 	
.

41. 

11 CCt.Q 	 - *Where  the order is expre sed too 	 the name of the P e.id n  

/ N. F. Riy Press-1/5'  

CERTIFIED 
IRUE PY 

ADVOCATE 



\ 	 - - 	ANNX4RE  

, 	 . 	 . . 	.. . .. . 	.. 	 .. 	.. 

ro, The fAsett. Personal 	1co, 	
c / Guwah3ti (Electrical) 	j 	 p?h 

	

N.F.Ri1äyGuwahiti. 	• 	 \ 	• 	c 

/ 	Throuh izop'r c'hnn61 GS(?)/Ghy. 	 .s\. 
10 7 	. 	. 	. 	,.. 	. 	. 	•\ Subs- rray' r tor joining i outy on 	O2OO1 	

\ .:::: 	 • 	 . 	 ' -. 

(T() 	Sir,. 	 . 	

. zi 	• :• 
	 . 	. ... ;:• 	 • - 

	

1.t:J.1r. 	 bcg 

That I 'iuu oE leave aveg.arc pa' or 4f6u) 
29 ii . - -' to 1, 	. 39 	rit ufl' b 	2 	 r 1t ( 

DeLi) throuOh OCiP/C/(.iy.  
..*' 	•. 

Th.t a 11 c1 	rrvéicge 	i':2Ji7 re,t. 17. L..99. 
iued iby C() j Uhy forn 	h'i for iny one (tinrn1 ti H.) claugh- 
ter frt-rn Ghtt t 	1't la nd 1c.r 	'aht1 ir' h-i.iing that 
7 went 	 udht -  ho r In dhini J. 	 'nd rcL..rn from 

. 	. 	. 

	

-........... .:. 	 . 

3' That . 	.A 	I hd i: 	.yLsu .turrugh 	thr.•èxt 
ti n 'f rrv1(i.,vr. 	

:'•' 

	

.5 	P, 4. 	That rn -4 ,7i4'12.,• . h 	 i; ,, t:! 	hr' 	:.atjcn tn 
the mo,.tn 	t: 	't: 9 .00 aA. h 	u 	B.L .•ii't 	late. 

Iht whcri ' 1 . hi.' r 	rl, (1 n 	i." .c' 	(2 I 	U C '  

	

- 	 . 	
.'- tIvt' piLr'o 	1--hvry 	' ' 	'rt 	crrr(_ 	mj 

gone ocr'orij1 	t"i  
L •.1 1.-• 	 .. 	 .. 	..'.'.. 	-. 

.. 	-p 
6e 	Thi 	'u ti.v ry 	. at 	. .3C 	• smc• ' 	,re•zirts ént- 

ered •intcY.my rasi6ence forcciulynd takeh* r' 	ti't- 
eninj y . ey ' 	1 tti 	1 	c1..11 	1oisg 'iieh my' 	rsornc I brthof. 
Cise wher.a. iurnc! Importnt 	t: •&. - 	--..- 	.. 	

- 	..:...... 	- 	---. ----•. -- 

	

wexe there to aom , uflLrc,rn p cc . 1ihc01 W1011,1 1 h'; 	i catc4fled 	] rn wttI dir con 	uncr, Pcc'red rtyic1j and mr'nt11y w-itc?;.. 	
,... 	: 	- 	•. 

	

and takenLs(,rno lgntur 	in &rTIi blank ppdrs'3fldcn ome 
am 	 mG:onch t irc4.t 

That. on 2,1,2000 the 18a tcJ micieant.- IEEt ie '  ndt h-, fl cou1 • 	-' 	,. 	. 	. . 	-... 	•'- come t(' 	wthjt th' ralc 1.1
1aco 1 ' here.t.hey left n' is nire1y 

M 6 r i4n i r  junction, 

That due to..hy torlure onm*- k w - s Seri sc1_ 	rIClIa3'lyjrg Ao 
nearby a railwa ithe. hc"r jfr 	1 ci1coj -  fourc' C. 

	

4 4 	 •  
-k.  CERTIFtED  

TRUE 'JY 
............................. 

ADV CATE 



- 	- 	 - 	 -\ 

/ 	 (2) 	- 

and offered some food didic aids.  from the above date i.e. 
on 2-1-2000, 

That SAthcè thn w a s under tretrnent till 21.72000 at Jorhat. 
That as-per the instruction o.f - Yalukbari P.s.f my locality 5 
boys (civil) with the help fJorhat P.5.arrested me arid hrided 

	

over to C.I.D. inapector Md 41 	 irii kiaüe (AssaEn) in corriection 
with the abovement'joe J' a-1'u'kbari'P S. Case N, 456/99 on 
22Q7.2000. 

11* rht sInce the date of n. y .arrst 1 was in C.I.D.CUSL.Qdy In P.n-
bazar P.S. for 162 days = 16day and w.e.f.23/i/2000 to 6/8/00 
in jail hajot on from .7//200.0t 16,10,200, 

That on 19.1O.2Qo I had bee 	la5é?j on ball, 
That, after release O(i bail (frn-2o.jo.,00b) i11  (for •/- days) I 01aj suffering from viral hepaii5 n- Private 
doctor treatmnt (P1c). 

14, That I am sincere, hard workin,edjcatod and never neglected my 
dUties during my service period 

Under the circumtct 	b:ve for trio lntrct cfy job 	would like to nfor_ycn. that 	t 	 I rn ph?s1_ cally fit and would l!k t- r uwètnyhityn 	C_:2001, 

It is therefore rayed that ou r 	 3lf 'would h 	asd to 
admit this app1ictjon and allow me to join In my duty considering 
my facts and circumstaric 	of absence. 

shall 

yJ L  

\ \ 
\ \ 1) Copy of Rr crJvei1pa 	

\ • 	2) Copyf telegrri & 	trnior of leave..(t() he iilod) 
Medical certjfict.. (PMC.h..O yet now)-tj 	2 1.7.2000 	- 
Information letter fóeü 	of are3t.(c.1,D.)72/7/2oco - 2/7/20o(, (P/Pnhar) 
Certified copy.  of release order on bail from the court. 
Meica1 certificate (?MC) U j.e,f, 20 .W.2 -oc;o.. 	o - . 2oo1) for viral he1.tjj5) (n 	 undiês) ci 	 •j1.- ( 

qOPY 

	

- 	 . 

 for inform: i)n-. 	 - ( 	 - - - - 	 plaas. 	 - - 
	Jr. C1ek (E) 

. 	 -. L 	\ 

	

- 	
- 	 L 

And for this act 'f kindness Your api -ljct. in duty boThd 
ever pray. 

Dated s 	02001. 
 

( 	IcEN) 
Jr..CjrJc 
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(LN 1 RAL ADM1NS 1 RAUVI I IUI3UNAL (JUWAIIAIL 13CNCLij 	 , 

IUWUI AppIlLUou Nc 2 0 7 of 2005 	 cc 
. 	 ' 

, 	. . 	, 	. 	r th 	• 	:  

DLc oL rn dcL 1 his Lltc 	Dty iii ) 	ui ii , 2005,  

t t\ 

HON'B MRJUS1CL G S1VAAN' CE-CHAR  

Si i Nn inal Kuinat Sen 	 1 

uti of iLe Jitndra Nath Sen4 
liosIddIlLu iiffltwy Quh tø Nn 
1140 Loco Colony, Pandu, 	

I; 

P 0 Guwaholi 12 	 - 
Di L- kaini up(MLt o) 
Assain 

;1l5iI1 

By Advocate Mi A K Boi ah, Mi B h Talukdar, 
.. 	

.- ¶ 

, 

- s- 
..........................................................

1 flR tin Oii of md in, 
• 	'Repreentd by the Geiiral Mwiagcr1  

N.F.RoilWpY, Maligaon, 
GuwahaLi71011. 

2. 1fie Geiieial Mauaqer, 	 , 
N r flnilwny Milirjnon 

• 	 Guwnithti7UiU011.. 	 ••. 	 . 	 , 

The Geneal Manager (P)  
N.F 4RaflaY, Maligaon, 	. 	 . 	. . .: 
Guwah,aLi..71001L 	. 	.. 	,, 	• 	,. . 	. 

flie C1icfPeiSOflh1el 011icer, 	' 
N .F.Ra ilpy,Malig301, 
Gauliai-71011• 	. 	 . 	

• 	- 

. 	. 

 

The AddiUoial Divisional  

/ '•.- 	

\ kailwny Mniqr, 
N F Hatlway4Statiofl 1odd 

$ 	GuwahaLi 1 

lii e A.k[an 1. P'r:uu'n 01 Of !icr. 

Ci.valinti -.l 	 . 	. 	. 	-. 
' • 0 

i. lile :\ siSLUit. D 1sIi1l 	•us 

Oicici- ,'N.F.RailwaY 	 . 
finIOfld, 

. 	Guvnita.i1 	
• . RCSj)911dflLS 

By j\dvocatu -1r.j .i. irlir, 1 il wiv cun n sel • 

py TRU 

Nk 
—, ---- 	 • 	• 	

. 
_____ •.......... 



" 1 
ii 

I 

1 31 

'1 

,1 

jJflRORM1 I  

:!. SIVAR.&JAN ,3.V.0 .. 	

. 

The applicant is a Junioi Cleik (E) in the 'artl Lieclucal Dep 

titdcr the Respoiidenis. 1.irsuani Lu. Jul.ukbarijP.b. 

Ti/S 420 1PC idLel iegisteicd as G R Case No 5270/99, Lheappbdaflt 
5. 	. 	. 	 '''IS.. 	 :'..-• 

was kept undci suspension as per .  ordci (PUI nexure 1B) Lheffe 

the daLe- of deLenbon te 24 7 2000 in Le1rms of rule 5(2)6f RS(D&A) 
- 	 55 	 lft4J41if 	 -1I 
hubs, 19613 uiiLil fin Lliei oi de s The appliLaliL is still unuer 

susj)cllSiOfl: IL s sLated that the c1iitt iiiti.csc is 1jeiidiii' triaflle, 

CouiL of the Special Judicial Magistrate, Kamrup, Guvahaand s 

copies of the documents have not beeusupplicd to L14 applicanfoi 
4 

which the apphcaiit made application on 269 05 (Anuexure  
IS 	'' 

also stated that 1)0 departmental .procee(hltgs hs .yet'been 

commenced. Since more than five year have hipsed from L]ie date of 

suspension it is stated th 	iid at the appaiit made reprseitaiion .-daLed'. 

30.5.05 (Annexure-B) 'before the 3Respoitdeiti, but there is no 

response. 

2. 	Mr. B.K. Th1'ukdar, learned counsel 'for the applicant submits 

that the continued SUSpCIISIOII of the cp hicont wiLhio.t trièl in he 

flTtr\ ct-jut inul case or any deparlitteit La!: procced.iiii s UUIOLIII L to pu nishinieni 

.1 	 .. 	p ...  
111(1 	(Ii I1 	ii (" 	iji [)lILlfl L's 	F lU thy ( 11111 CI 	Sit vi e 	tr LII 	the small 

jsubsisLence allowance now given to him. Tle counsel for the applicant 

	

S 	

.. 

_/ also submits that on similar facLs the lioti'ble Gauhati 1'1911 Court in J. 

Abdur Rahititan -Vs- Stale of Assain aitil aiioLhii' decided on 

1 P.10.2001 reported in 2002 (3) GLT P;çe 49U 'lid 1 - 6vo1ed the' 

sit:'iisiot1 ai.iF directed i iiisLaI.eineu( ni the applicant. Tue codusci 

also iiii1. t.hiaL' the hit:t.s ut (lie aitl deci(lcLl case add the present 

I 



• 	. 	 . . 	
•.,• 

-, 
.•/ 

• 	case are similar in miatu re all therefore, a similar direction has. Lobe 

issued to the Respondents. The counsel subiniLs that.. U1HQn'bl , w. • 	,. 

Gauhati High Couit as repoi Led in (2) 2005(3) GLT pag"e 34 (Mabui 
• 

Rahinaii -Vs- SLate of Assamnand another) decided 	h -on 13.3.O5a'also 

. taken similar view. 	 • 	 - ..••• 	• 	 • - 
• • •- 	 • . 	 -• 	.- 

: 3. 	• MrJ.L.Sarkai 1  learned counsel for the Railway, submith.th.at  the. 	. . . 

1 	• 	• 	T 	 Th4 11 
r 	---- -•- 

- 	 • 	 •. 	. : facts stated - by the applicanth 
jg 

laid 	down 	in the said decisions telied on by 
- 

C011 ',ud eroO, 	mi ly 	&ni 	u'cci t.ai ii iii en I 	ul 	tact 	Mi j  I 	Sni ku7,1Ut  Ilici 

submuLs that since the applicant had already made representabonJ- 

befoie the 3 	RespondentI which is stdted to be pendingthe saidt 
T L 

auLhoi iLy has to consider all the mailers stated by the appilcantndfto 	11 

Lake decision thereon 	1 find weight in the said suhmission,fr 	9ughc- 
• - 	• 	 - 	- 

• the applicant has staLed 	that the c-iminal 	trial has not yet been 

started and no departmental proceedings has yet , been commenced, ;  

those are niLlers which have to boy 	tied uiid4ccrtcdned. it is only 

t:lieronfl:er a, decision 	can 	be taken with reference to the deôisions 

relied on by the applicant. if as a:matier of factthe criminal trial has - 

not yet been started and no deparLmiiLal 

_—coinmenced, to keep the applicant -under suspension for a long peuod 	j 

N five yeai-, the 3Ed  Respondent will not be justified in continuing the 	- 

I• -  .' 	• 	 H 
3 CT 

I 	

er of SUSCflS1OU 	paiticulaily in 	uew of Llic 	provisionsof Rule 
- 	 \ 	\••_••\ 

'(5)(a) of the RS (D&A) Rules 1960 which enable him to revoke or • 
/ 	 • 	 - 

(An.ncxure D) -.__-- modify 	L1101 said 	order. 	I 	find 	that: tli 0 represeuutaLion 

• siutnuuil.Ledby Lhuc applicamii c!ocs•Iucui:-coii.t,ailI allLle relevant matters to 	'--- 	• 

• enable the 3 11.  Respondent to objeclively consider Lhie rnaiter 	In the 

• circIuinst:ances 1 direct Llie applicant: to iuiake a 1) . roper representation 	• 	 • 

• 	• with 	all 	(1U.uils 	mud 	1)luot:o(()1)y 	at 	hue 	dt'clsiuiu 	retcd 	by hiuui 	before 

( 

• 	, 
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/ U1( 3td RcspoiidcnL wiUitu 15 days from today Ifiich a 
: 	 ., 	

•:• 	 . 

is filed by the applicant the 3 	Respoident will c6içI1  

iojneeiiLaLion (Annexuie D) and Ilie iepresenLaLiofl diiece L be\ Inc 

filed LogeLlieL and pass a icasoned order Lhoieon, wiiiitn a petiod of  
t 	 ' 

. . 	Lwoinoiitlis froinL1ie daLe o1 r:ceipL! oft1i:dd.i1.ioii-a] represeiiLaLion , 	\ 

The O.A is disposed of as above at tue admission stage 

.iLself. The applicant will pioduce this oidei alongwith th 	dbl 

r ept esenla Lion betfore  the 3 respondent for cornphance 	
1 

4. 

.. ...,'.,. 	.1 
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N. F. Rail wa 

.ANEXRE. - 

Office of the 
Asstt:personnel Officer 
Station Road, Guwahati 

No-PS/N/I 01(P) 	 Dated: 17/4/2006 

To 
Sri Nirmal Kumar Sen, 
Junior ClerkJE 
Under APO/GHY 
C/O-Sri B.K.Talukder, Advocate 

1st Bye lane (Right) 
Asram Road, 
House No-7 
South Sarania 
Guwahati-78 1007 

\ 

Sub: - Revocation of suspension order. 
Ref: - Your application dated 20/12/05 addressed to GM (P)/Maligaon 

To dispose up the application as per Hon'bleQAT/Guwahati's order under OA No-307 of 
2005 , you were asked to let this office know whether you have released from police custody or not. 
If released, the released document was asked. to subn it vi'de, this office letter No-E/74/GHY/NKS 
dtd.17/2/2006 and 23/2/2006. The letters were señttOyou as per residential address indicated in 
your application dated 20/12/2005. But the lettershave been returned by the postal authority 
undelivered remarked as "Add-Len". 

However Sri B.K. Talukder, Advocate of the petition in the PS case No-456/1999 who 
attended this office and requested to offer future correspondence to his care of 

Now your application has been considered by this office for revocation of supens1on on the 
ground cited in the order No- Crl.Revn No-40/2006 of Hon'ble Guwahati high Court. 

The revocatiOn order is issued on the following grounds. 

Your supensin p 	 the nature of acquittal by the court 
of law in criminal proceedings as per Railway Board's directives. 

Y ou  may be placed under suspension for 2' time for the same reason if you have to detai-
ned again bypolicecustody exceeding 48 hours. 

Contd 2 

CEiTIFD 
TRU 

1 



/ 

1/ 

You are hereby advised to resume duty as your suspension has been revoked with effect 
trorn I 8/4/06(copy  attached) 

DA: One 	 (G.K.KAKATI) 	I - 	 APO/GHY • • 	 -•- 

Copy forwarded for information please 	
\ ' 

• 	I) GM (P)/MLG (Legal Cell), 	 - 
DRM (P)/LMG (CLAJLMG) • 
DPO/Lumding- He is requested to send the S/Book, P/Case of Sri N.K.Sen,Jr.ClerkjE which was 

received by COS (P)/LMG on 01-03-2001. 
S/C for P/case, 

5)Ch.OS/P/Elect/GHy, 



STANDARD FROMNO-4 
Standard Form of Order for Revocation of Suspension Order 

(Rule 5(5) ©ofRS (D & )::Riiles, 1968) 

\ 
ORDER. 

Whereas the order placing Shri Nirmal Kumar Sen, Jr.Clerk/E under suspension was 
made/was deemed to have been made by APOIGHY on 24-07-2000. 

Now,therefore, the undersigned( the authonty wh4th made or is deemed to have made the 
order of suspension or any other authonty to which that authonty is subordinate) in exercise of the 
powers conferred by Clause © of subru1e(5)ofRUle :5.-f-The'RS( D & A)Rules,1968, hereby 
revokes the said order of suspension with immediate effectfrom 18 04-2006 

Siaire 

Name G K 1 KAKATI, APO/G}IY 
kl 

.c. RaflWaGU 

Copy to: - Shri Nirmal Kumar Sen, Jr.ClerkfE 

Addrre-C/OSfl B.K.Talukder, Advocate, 
1st Bye lane(Right) 
Asram Road, 
House No-7 
South Sarania 
Guwahati-78 1007 

4 

• 	 :-, 	 :- 

- 

No- 	PSIN/101(P) 
Railway- N.F.Railway 
Place of issue —Guwahati 
Dated:-17-04-2006 

I 

94- 



1 	 H 

	

o/ N. F. 	.43 r.V M -44 
g 

TT—q/ Duty Pit CertjtIcte 

- c 	\

Al 

MgRnpry 

	

• 	. 
 4 rru vMir irn % / I hereby cerUI that I have e,a1nrned 	

\ 
......................................................... 

I WM& fiden 	
:...: 	' 

VT 

	

	WBranch orDep ñe .A......... ....................... 
AWStrL wh 

t t/Remarks  
fftF 

ea4efrom. .... ....!. 	.... 

SigJL TI oftheappht 
 

T'Date 	
• N. F. Pcflway 

(wahj 

/ 
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-A 

Ho: tho 	1ohc: Raihwoy i 	/ Jt(1 r/i I f 	- 
. 	 . 

1TPl/S1çk Memo 	 . 

Nf/Date 	//r 

ir/The 	 1 
iIll 

1 he utdermentioncd requiro,  I ealrn,ent -'_- 	- 
cerfi ,iqq!a.  

lE irITtcket No.. ...,... - 
- 

n'terI Dote of oppointment.__, 	-LL_ 

	

/Ppy/LqvSalaryi., 	 . 

	

/gnothr 	rJDegnaor 

qrr/DeDarture 	 -. 

t\j F RailtJ i CLY' I II 

. 	 / 

	

rTTT/I-toSpitOI 	- 

: 	L/Riiin;d -'i 

77-  ot- 
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AMJEXUREi . 

To 

I 

The Djvj 	Peroflfl e 1. Cfficer fli• 
Rajl.7374 Guwhptj 

Det G ahtjthe 8th: UoVethe 2007 

.------ '...- 
- —. 	- .- 	

—.j•,..s I 
-- -i .-.-. 

•,. 	 I 

• 	L. 

I 

• t_y - 

o. /7 4/1-AR, 	dt • 17 4, 2 L07 
cv 	t: the H 	5.11.2007  

Respected SLr, 

Nve the hOnt0 ctaC that the 5 ;  

tter dt. 1704,2307 	hfldd o 
5.11,2007 	

ver to ne cnl1 o 	
ç 

'h 	I 	my dijty on 5.11.207 . y the rd  letter, Z hvo been 	tc ub 	nj written n defen-ce 
i t 1 0 daj froi the date of 

5 	

.::. 

receipt of the 	under ue 9 of... 
 the 

ceantc 
( 	 Ccip 	ndepp 	) Ruj 

hb11 na repcctfu1lj 'brt that the tate:ient. of 	
nd Charges fr ned 

rct;bed on fec 	- 	 - - S 

2) 	That
tiaUthoredly bcent froni 

dutj w.th efe frc1 29.11,99ui grantee 
2 (tt) di1 LP ith effect 	29,199 
to

i'ind 4(four)d1 LDL 'th 
frori 1,2,99 to 4.12,99 )D1 the then 4:1 P0/G 

Lt Hr, Ngen ek-, Who UCS 
to I C U 0

to rio for 
to nl tb brj ni dug"Iter d hacic. On 

1 sent telegrafi tc t h e 10/Gy 

CERTIFIED 
TRUQPy: 	

.•c.-fltd,.'/ 

ADVOCAM 
-- 
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from Simla prayi fo 	
of leave. 

I arrived in Ghhati b 	hP1 	TSK) 

Lu the àrn-° .lf! 9 in order to join my duty 

it I cou 
en that day. Dtill luck 

OU bVe  

not joifl 
my duty on 712.99 c I akiäflaed 	k 

by militants fcr Trihefli 
	Pandu on. thy 

arriVal fror imtha. SO, i7 aCfl from duty i 

neighter deliberate nor intCntL0fl b for the 

reaO beyond my control,. The utDe 	
n order 

cVed by e only or 26.2.2001 • Yoil hor 

h 	
289 alreadY held that letter No S.PP/Wb 01(   

dt. 21,129:fld Uo. PS/U/10i de. 21.01.2000 

4ere hot receid y me. 

The reVocat ri-o 	
order 	received 

but ico1d not join my duty z I wa 

rioUl7 jfferj_ng from variO illn 	
cince 

_-__----___-4 

15.4.oci 	
an :ct of God and the reacOr 

are- bOyOfld my control. 

the aileg° of utheCQrUflUJ on the 
TherefO,  
part of the aiiwaY cerVt and tantamountz to 

eriouc m 0udt jolating Ru1e of ra 

of ailwa7 ceiCe () 

ulc 	.9GG ic nt tenle• gaip.Ct .me arid I,, 

ra that ofl peruo  
heretOre, 	

iflQ the 

your. hcnou3 WOUld:. C 
t1eed to drop the caid 

charge. 

contd,..t)/3  

ae 
- 

C 



/ 

!nnextlre II 

-. • 	• 	- 
• 	• 	• 	• 

I .'  -••.- 
:. ;•' _- •u C) 

;-:R' _- 

That Sir, the2fld ail$gatiOfl relates to charge 

no. 2 • I hve alredy stated at boVe the cauce 

of non- reXE1PtiOii o my. dutie which are beyond my 

control and the ame:iC act of God. Mj abeflCe from 

duty ic neither intLtiOflai nor deli?erate. The 

lcer are mi famil' r.ieher and eh± himble oelf 

only. 

So, I an xk,  liable at1a 3]. for erioUc mizcondUct i  

L.ck of devotion and itegit 	. and ot vialatio n 

f Ruiec3(), (ii) 	(iii) of the;RailWY $e1iiCG o.
(Conduct) RulZ l9G leveled againt me. 

That Sir, az; 	d_herein above, 11 th chargec 

levelled aainct re and th ctatneflt of ricle 

and chere on the &;i o: which, the said charges 

re framed, are not nble againztre and I 

liable to be e?:er4eted from the charges, by 

dopping the dea.n erital rocd4.ng ( MenorandU) 

5) 	That Sir, I. hwi7 ubmit that my, 5e3YjC record 

j. fine .c 1 hve ther r1ib_aLpcopr.ed PJlU11 

fund, nor have dettroyed Railway property or have 

shown any tij5_bh1CU3 to my superip uthority. 

I .pc5 ood will to the 1ailway. 

6.) 	That Sir, I vey ruh desire to be heard in 

persor,t ou hoolL'. propc-cC to contUe 

the L Oceen 	n 1 lso 1.raJ to take th -' 

S.- 

T. 
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• S , 

\ -4- 

\ 
cwOr of ry choice to defend\ 

of a - S  

in the proC 	if held. 

of , 
	ICa1 cti 	j 	aned 

That Sir, a cppy 

nd riarked a; ArfleUre 	i 	for favour of 
bereto 

will Other papers 	be  - 
kind perUl of your honour. 

)Ditt 	 ofl. 

HoweVr. I io;t re 	cctfullJ pray that 

would )e 	
rciOUlY pieaed to drop the 

Your horUr 
f this 	iteen ctateret and 

oceeaifl 	on perul 

be ie&;ed to 	nCtil ry 	alar7, bonUs etc. 
would 

faril7 	 erer 	and the 
fcrthith a 	ry 

have 4eer- 	uri 	.fcra 
hbIe 	elE 

cr ;nt of proper 	ciCifleC etc. 
variC 	i1ifle 

e c  
got 	ycic rid o 	th 	efltal agony 

and thereliy 

facing all day in and ;ll 	37 out. 
wich 

L 
I reraifl 	

, 

you= faithfUllY, 

nc1 	 ( Nlrnal Kurr $en) 
* 

Jr. c1erk/ 
(ect. 	ect.on) 1nder 

• J)P/GjtIY, 1L. 	

~01 
	4 

- 	•-- 	
.---,----. 

•-- 

.-.--- 	 cntd,./2 
-' 	 - 	 -• •-S• • 

-• 

.5..4 
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tapIIcIlon 	 iU 	• 	Daè of dIveyof. the • 	Dte on whith the copy 	DatÔ of maKir over the tI1;,5 	i 	the op 	I 	Dhte fixed or notifying 	qutlfe etñp ñnd 	a ready for deltvery 	copy to the pp1Icent the requLsjte humber at 	• 	•: 	. . 	,. 	• 	 .. 

a, 
if J' 	APq2e7/Q, 

L
• 	 . 	

,.: 	. 

tiitHE COURT OP.SPEC 1ALJ .U1ICIALMAGISTRATE ASSAM, : • 
AT GUWAHATI 

IV 
I   

: 	 Caero GR52700f1999 	 \ 

	

State ofAssarn 	 \\ 

	

Shri Nirmal KIiá'rSen 	Accused  

. 	. 	F 	 .: 	_ 	• 	• !. 
	• 	: 	• 	. 	• . 	 S 	 • •: 	 0 

p  

resb t Shii S. Datta, AJS 
\i 	'I 

fi' 	tt eaijAdvocates appeared 	 I ' 	
0I !proseution--_ Shri S Bhàttadhaijee, APP 

: ; 	• 	
4 

0I 1efence----•-- .Shri B, K. TOP • 	 . 	 • . 	 .. 	 . : 

	 • 	 • 	 • 

; I 

vdje recorded on26 6 07 & 30 1O07 
: 	.. 	' 	. 	II 	0 •  • 

,:
: 	 .. 	 . 	

0 	,• 	

: 	
• 	 . 	 . : 	 , '. 	

• 	 • 

C 	 t4Il 	I udgi it delivejed on 25 6 09 
0 	 0UJ;jI SIt. 

:. J enl 	W iflvölved 	: u/s42OffiCL.:. 	: • 	• 	: 	: 	. 	• . 
i 

: 	

: 	 fJ 	1i: 	; 	•' 	 . 	. 	• 00•:.:0 	
: 	• 	• 	 . 	

0 	 • 	0 . 0 . 	• 	• 

	

II 	 JUDGMENT I p k\ 

I 	 ii 	 0 

! . 	.1 1 .  d.!t 	: 	••'•- 	. 00 . I ..bpvq$ocytipn case 	brieas.reeaIedfrom .. 0 • 	• 
I I e 	har, is that he accused hri TlJumat Kumar Sen, an emIoyee of th NF aiI' 	used to operate some pr1vate ftinds Vi2i 	u Fund, Puj Fund etc rn his l wnh 1 &ount by collecting deposits tiôm diffeient people including dome 

_-_--1 	aii3,, employee The accused' s'a 1 suposed to repay the amount to the 
'4epoIbrs alongwith i1iteft On paittcuJar month as per the scheme of the 
onced fund (eg Bthu Fund was meant to be disbursed in the month of 

1anu$y) failed to do sq w 1I99, ii e in the previous years, despite rep4ated 
en4 	Iii iie depositors On 101O99 the depositors did not fin1d.,the 

I 4óL or iti his Office On 15.T019, 9 the accused prohised 
11 99 uut oi the date so fixed, both of his flats 1weie 

2 Police after investigation, submitted Charge-
i 	hiainst the c4ci and, on his- appeal ance before the Court, the charge u/s 

was fraine 	äint and read oVei & explained to mm after supplying the 
The accused pleàdad not guilty to the charge and claimed 

j. 	t berëdas 	fdei dated 16 12 05 show 
)0 1  I 	 0 	 ' 

CERTIFIED 
TRUE COPY 	 I 

ADVOCATE 	. 
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3DO 

iesses out of the charge-Shë 
re fixed fo evidence in this 

jeen given to the prosecUtiOtL 
ftirther evidence for the pto 
efence decined to:adduc ai 

4l,haV 

her the accused (date.,& tine 
6rs or any of tp1ern-in any rn 
them to depott iioney V 
,.iinhhleU/S 420 IPC and; ' 

-  

trl, the prosecution examined, only 
)rty six, though as many as twenty one 
ndig case. Sufficient opportunitY hus 
ddudmg evidence, I, for ends of justice, 
on and examined the accused 
denc. 
rd the argument of both sides. 	. 

.Poiñt for Determination in this ase 
ayailable) cheat the informant & other 	\ ( U 

rand thus dishonestly induced them\or 
elevant fiindls and thus committel n 
what punishment he deserves. 

& reasons therefor: 	I  6J As alry noted, prnsecutlOn has exarined 
esseS in. this case out .o,f vhom PW-2 Shri Pradip Kr. Dey i the 
t-victim W and P-1 SrnftBly,Nndi is one of the other victims 

.deP0s that the accused,oPened a' fund 

ation with thR .ilway-Stff ir which all of them used to depo thoney. 
st used to b chargc onj*p taken by apybody from that fund ahd all 

sitors used to share the nioneS' so earned(intelCst) The accused did not 

the interest amount among tl'e depositors in 1999 and misapprOPflat 

e. They contactel hm' bt the accused started protractifl, the 

.aymerlt). ?W2 proved hi jahth: as Ext 1. that the accused openedi three 

r .  fund, nafnel shortr posit Fund", "Puja Find'&"Bihu und" 
uested her (PW-l) to depom0neY in.thoe fund. He asked iW-1 to 
ks.30,000/- in the "shoittëti'?i Deposit Fuhd" saying that the amount 
e double in Ourtêen mQnths and took money from her 

acordingly. On 
-1 came to know that manyjebPie were creating chaos in the house of the  

because he m i sapprqpriat 	their. money. .Some of them 'ere even 
fOr. money. After l0t2daywhen the accused was caught, h promised 

I that he would to pay.t 	
nOne but failed to do so till the datof her 

ion (26.6.7). 	 .  PWs were croseXam.in afLength' 
ild not'bemiich shaken individually. Still I am of [he considered opi 

	n, 

at leüt 	
on records does not constitute the 

hable i.l(s 420 IPG 'oi which the accused has been charged in this 

lecaklf1rsttY, there 1 s,iothing in the evidence to show that any interest at 

rue4 te furds (in oth1 wor1ds, anybody took loan out of those funds) in 

evarrjar so that the. acc.tsed could be expected to disburse the same 

not clear if thc cced alone was responsible forl operaung the 

, i149th 
specific evidtce4f PW 2 that the accused opend the fund in 

tjVwith the Rai.v1'aY'St,af nd that the depositOr shared' the. dviderid 
fthernseveS give an irpprêsslofl that all of them collectively managed the 

gains together with the accused. The confusion 	
further back-up from the 

ie teply of P)V1(vide.)hi5 cossexamiti0n) that he could not say if 
)dy apart.fr,otfl the accused wa opening the funds. And, 

thirdly and ro less 

-tantly, there is nothing ,he evidence that, at the time of the s-callëd 

ement, the accuseciad anal tide intention not to repay the, màfiey and 
mala tide can not be assun&d fion the mere faihre Of the accused tornake 

41 	
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S 	

•: 	 ' 

I 	Gu'' 
particqlarly wheii tFie is speciflc evidence of Pv\2 that 
d the 'tacru&1 to the fund in the past 
gather froth t&hontext'in which PW 2 deposed so)'ln 
ficia1ly tëe to the ..decisions of the Hon'ble Suprme 
als & Phatrn (P) Ltd —vrs Biological E. Ltd as reported 

Dy vr State as'reported rn (2003)3 SCC I 1 and Hridaya 
- State ofihar'as rejorted in AIR 2000 SC 2341 In the 
(I- ridayai.anjan Deb Veirna case) the Hon 1 ble Apex 
eàdh of corltrct can not give rise to ciiminal prosecution 

LUdulen or dishonest intention is shown iight at the 
pphed of th t nsaction, that is,the time in whichthe 
een committed iTherefore it is the Intention which i the 
)rn his meie fàilüre to keep up promise subsequently such 
it at the beginniig, that is, when he (accused) made the 
med." 

10 Situated thus, I acquit the accused of the charge 
that he be set at liberty forthWith His bail-bond stands 
doUinents shall be returned to the persons concerned 

d seal oftlèCort on this the 25th Day of the Month of 

	

al 	 Special J&iIvlagisfrate, 
Assam at ciuwahati 

• 	 • 

;o,;p o 

jh 
C-h'ef )ucC 	h,sgistrate 

JI 

• 

Düte 
• 	• 	• 	• 	 • 	• 	

••• 	•i • ••• 
( 

ii 

I 	' 
ii 

• 	 • 	 •• 	• 	 • 	 • 
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To 
The Assistant Persinel Officer, 

Electrical, N.F. Railway, 

Q.iwahati-1. 

ANNEXUR€ 11 

\\ 

C1L 
Paed, Qiwahati the 10t 	r. 2008. 

.ibject $ Humble prayer or granUng 

i) LP, for thr period from 29/11/99 to 

30/11/99 both days inclusive which were 

a.l ready sant ,tioned by th e th en learned 

)po. 

2) to grant LAP Or coznmu ted leave fo r the 

period from 1-12-99 to 25-2-01 (both days 

inclusive s - or1 as ebaenctee. 

to regul€r.. -ie the suspension perIod from 

26/2/01 to t5/4/C6 both days inclusive 

to regulerj icave for 'the period from 

16/6/06 to .5/12/07 shown as absentee.' 

Respected Sir, 

most hurnb.Ly and respectfully I beg to lay 

the following few lines for :avour Of your honour's lUnd 

consideration and immediate a"ourabie rder. 

That i r, th  h t•.n 1 a rn ed A..P .0 • sanctioned 

me LAP for two days i.e. or 	9/11/1999 and 30-11-99 and 

7 
accordingly I proceeded to 	im1e co bring my daughter 
to Q.z wh at i but I was h e2. d u. tit Simi  a and coül d not 

CJ 1-12-99 , s I prayed for extension of 

cOntd...2/ 

CERTWED 
TRUE-COPY 	 - 

TALWOCATE 

- 

-J 



/ 2 / 

my leave by telegram but due to some unforeseen 

circumstances, I cxuld not join my duty. 

That Sir, I went to join my,  duty on 26/2/01 
on which date 	I was Served with SUspensIon order dt. 
24/7/00 Suspensjon was .evoked by your honour on 17/4/06 
which 	received by mc 	n the same day. I was djrect ed 
to join my, duty on 18/4/06 but as I was sick from 151-4/ 06 

Icould..noi join duty on 18/4/06. 

That $ir, I joined 	my duty on 19/12/07 by 
submitting a fitness ce1jfjcate from a 

private Doctor. Then, I Was referrec to flailway Doctor, 

i,e, Senior 1).M.0. Qiwahati 	P. Rly, whowas pleased to 
issue D.P.0 an 	since then, .Z have been doing duties 

t3.1l date to the satjsfct10 	of ny l-IOb15 authorjtes 
iL 

That Air, 	I respect1.illy submit that I have not 
yet received bonus 50% 	pay alld Other allowance ,25% 

of SUbsistence allowance for, the Suspension pexiod 
the 	 etc. 

That Sir, I have not yet received a single paisa 
for the periodfrom 1-12-99 to 	I receIved 
only 50% from 	1-3-01 to 30-9o1 I 	eceived Only 75% from 
1-40-01 to 154-06. 

That 51r, I have received a sirie peisa from 
16-4..06 to 18-12-07 -though I submjtt?d leave application 
supyoted 	by One "edic61 cextijcate. 

/ 

Ii 

• 	 • 	••• 	••. 	

- • •--- 



- 

• 	 • 	

• 	• 

I 
• 	

: 	 • 

Under the cirmstces alove, I
• 
 fervent1\ 



SN Name 	 . 	TTfbsign .. Station 	. P.F.No 	. DtofbijTh DtofAppitH. H tof Retirement Remarks. 	. 	. . 	. 
(2) 	 .: (3) , (4) (5). 	. (6) • (8) (9) 	. 

01 SiNirmaiKr.Sen 	. 	. 	. 
SPA/Gr i 

Ierk/E..-'iAPO/EIec/G14Y 

SSFfP'GHY 

01883513 07-01-50. 	. - 04-08 81  
31-01-2010 	. . 	.. 

02 S 	P.  } Thakur 	 - 04031507 01-03 50 - 20-03 72 28-02 2010  
03 'rt Subrata M.a.zuntdar WGr 1  SSE/P/MLG 04028624 03-02 50 2410 10 28-02 2010  
04 Sri A C. Kumar 	•. 	.. 	.. SPA/Gr.1 SSE/PINGC 	. 04031 295 	. 03-03-50 	. 241070:...:. 	' 31-03-2010 : 	.. 
OS Sri.P.Chakraboziy.. 	 . SPA/C-il SSEJPI.PNO 	. 04031386 11-03-50.. 	f 

23-08-74 . ......... 

20-03-72...... 31-03-2010 . 	. 
06 eorthmed, 	 -'-. 1-LF1G SSEJTIJGHY 04024667 31-03 50 0501 71 

07 10-78  
31-03-2010 

07 SriLokNaihSeal 	:. ELF/Gr_j 1SSEJP/P'O 01876326... .01-06-50 1.705.79 	.. 3i-05-2010 	. . 	. 	. 	. 	.. 	.. 	.. 	. 	.. 	. 	'.'. 
08 SnN C. Boro MCM SSEIPIPI'O 04031611 31-07 50 13-09-69 31-07 2010  

10 
11 

LLLL 

Hobmdaka1 	- 
lslamuddinAhh,ed 	: 	......... 
ii1 	ddu Ram 

..ELF1QiI . 
F"DilI 

ADEE/MLG 

i SSU'0HY 	. 
SSE,t/\GC 

0-,036086 01-0950 - 	- 
01-10-50-. 	S. 

280872 
Or-07-13 .. ........ 

31-08010 . 	-. 	. 	..' 01851093 .30-09-2010 	. 
31 IC 20 1 0  01870713  '9 1 50 16 1072 

Sri 	l)urga Dutta, .............': SSE/P.' SSE/P/MLG 01798261 23-10541 	. . 	S 26-09-68 	5; 31-102010 . 	. 	-., 	... 
[13 rii I'.C.Tslukdar 	.:....... 	. BVUr.-SSEflUGHY 03010648 17-11-50 	: 	.. . 06-04-74;: ;0-I 1-2010  

14 	'-ri N 	LSuI,adl .r CPTRII 	J SSF,/P/\GC 04031120 - 0I015 01 03 73 a112.20.O 	3101- i)  
IS 	ri J C Dis MCM ssErruG1-1\ 01341S41 04 12 	0 2608-69  

L6 	SnN.N. Sai-kar 	. 5 CPTR/I SSEJTIJCHY L03046471 01-01-51 	. 	.: 	 . Q1-11-78. 	... 31-12-2010 .. 	. 	. 	. 	. 	. 

\ 
Jt \ 

Northeast Frontier Railway 

Retirement list for the 'sear 2010( Jan to Dec'2010) under Electrical Department of CRY Sub Division 
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TABLE OF SUBSISTANCE ALLOWANCES ALLbWEDTO NTR1Afl 

KUMAR SEN, JR CLERK (E), N F RAJLWA'{, GUWAHATI-1 	Gu 	- 
• 	

\ 	 • 

TI 

Si. Month from .......to• 1 Basic pay and a1!Other Athàunt allowed 

No. allowances payable per to draw as 

month substances 

allowance Per 

Months 

1-12-1999 Rs 3500/- 

to 1 +DA+sCA+PP-tLB No Payment 

28-2-2001 . 	 ..andetc. 
.2. Rs.3575/-H 

+DA+SCA±PPL -? B 

• 	H:. 	.. .50%.:of:bcpay 

1-3-2001 Rs 3650/- Rs 1750/with 

to 1 +DA+SCA+PP+1LB +DA+SCA+PP+ 

30-1 1-2001 other allowances 

etc. 
• 	 1-12-2001 .• 3725/:IE 

2 to 	. 1.. . ±I)t- P+SC4+ . 

1 -7-2qo4 PP+PLB 
I 75%ofbasicPay 

1-8-2004 . 	 .. . 	Rs.3800/- Rs. 2625/- 
to 2 +DA+DP+SCA+ +DA+DP+SCA+ 

1-7-2005 PP+PLB 	. PP+ Other 

allowance etc 
1-8-2005 Rs 3875/- 

to 3 +DA+DP+S'A+ 
15-4-2006 • • 	 .}P±PLB 

ER11FFED 
ThUE COPY 

ADVOCATE 

I 



- 	

• 	-, 

- 

FEC 29 

U Be)0h 
trfr 

16-4-2006 

3 to I +DA+DP+SCA+ 

1-872006 PP+PLB 

1-9-2006 2 Rs. 103 10/j :Noyyment 
to +DA-1-DP+SC+ 

18-12-2007 PP+PLB - 

4 1-12-1999 PendingMedicà1Bills - 

to 1 Rs.7000/- 	H NoPáynènt 

18-12-2007 approax 	: 

5 1-12-1999 By 6: pay Comthission 

to 1 revised pay - 40 	in 

18-12-2007 erease Total Rs Paid only Rs 

32OO(/-payable 	the 8210/- 

petitioner,  

By 6 Pay Comthission 

revised pay 60% in Paid oniy. 

2 ereaseRs 5200p/- Rs 3901 

payable to u4 
petitioner. 

'C 


